
 
PÀ£ÁðlPÀ «zsÁ£À¸À̈ sÉ 

ºÀ¢£ÉÊzÀ£ÉÃ «zsÁ£À¸À¨sÉ 

ºÀ¢£ÉÊzÀ£ÉÃ C¢üªÉÃ±À£À 
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 ಹ൬ ಂಗิฆ ಮನಗರ ඩยಃ ಅඌඛಯಮ, 2020ඝ౬  ಮತ౨ ౣ  ൟൿ౪ ಪല 

ಡฤ ಒಂൿ เඒಯಕ. 

 ಇย  ಇඝ౬ ෨ಂං ಉഴಬฆವ ಉං౪ ೕಶಗัಛಜ ಹ൬ ಂಗิฆ ಮನಗರ 

ඩยಃ ಅඌඛಯಮ, 2020ඝ౬  (2020ರ ಕකბಟಕ ಅඌඛಯಮ 53) ಮತ౨ ౣ  ൟൿ౪ ಪല 

ഴโൿ ಕ౨ ฿ಜฆโದคಂದ; 

 ಇൿ ූರತ ಗಣฃಜ ದ ಎಪ౭ ൞౬ ಲౙ ඡ ವಷბದย  ಕකბಟಕ ฃಜ  

เඋನಡಲൽಂದ ಈ ෨ಂൽඦ ಅඌඛಯ෦ತ฿ಗย:- 

 1. ౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ಹ൬ ಂಗิฆ 

ಮನಗರ ඩยಃ (ൟൿ౪ ಪല) ಅඌඛಯಮ, 2023 ಎಂൿ ಕฉಯತಕౙ ൿ౪ . 

 (2) ಇൿ ಈ ಁಡศ ೦คಡಬರತಕౙ ൿ౪ . 

2. 144ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ಹ൬ ಂಗิฆ ಮನಗರ ඩยಃ 

ಅඌඛಯಮ, 2020ರ (2020ರ ಕකბಟಕ ಅඌඛಯಮ 53) (ಇย  ಇඝ౬ ෨ಂං ෩ಲ 

ಅඌඛಯಮๅಂൿ ಉว ೕಸมಜං) 144ඡ ಪ ಕರಣದ (6)ඡ ಉಪಪ ಕರಣದย ನ “ಎರഴ 

ಪഖౣ ”ಎಂಬ ಪದಗಳඝ౬  ഖౣ ಡತಕౙ ൿ౪ . 

3. 152ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 152ඡ ಪ ಕರಣದ (1)ඡ 

ಉಪಪ ಕರಣದย ನ (i) ಘಡದ () ಉಪ ಘಡಃౙ  ಈ ෨ಂൽನದඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ , 

ಎಂದฉ:-  

“() ๖ౘಕ ಉං౪ ೕಶಗัಛಜ ౩ ඪಸมದ ಸ౽ბರ ಅಥ฿ ಸ౩ ัೕಯ ඩ ඌ౽ರದ 

෩ಲಕ ನ  ಪഷದ  ๖ౘಕ ౩ ಗำ; ” 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 

 

ಹ൬ ಂಗิฆ ಮನಗರ ඩยಃ ಅඌඛಯಮ, 2020 (2020ರ ಕකბಟಕ 

ಅඌඛಯಮ 53)ඝ౬ ,- 

(i) ಸ౷ ൡ౨  คಡಯ ค೧ಸౣ ರඝ౬  ಕ౨ ฿ಜ ඛವბโದ౽ౙ ಜ; ಮൡ౨  

(ii) ನ  ಪഷದ ๖ౘಕ ౩ ಗัಡ ಸ౷ ൡ౨  คಡ ඩವൟಂದ เකൟಯඝ౬  

ඛೕഴโದ౽ౙ ಜ, 

-ൟൿ౪ ಪല ഴโൿ ಅವಶ ಕๅಂൿ ಪคಗං. 

  

ಆದ౪ คಂದ  ಈ เඒಯಕ.  
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ  

 

ಪ ౨ เತ ๎ಸකತ ಕ ಕ ಮโ ກ ನ ಆ൮ბಕ ๅಚ ඝ౬  ಒಳತಂലฆโൽಲ . 

 
 

 

 

ಬಸವฃಜ ැ  

෨ಖ ൟ  

 
 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅඝීಧ 

ಹ൬ ಂಗิฆ ಮನಗರ ඩยಃ ಅඌඛಯಮ, 2020ರ 

(2020ರ ಕකბಟಕ ಅඌඛಯಮ 53) ಉඁತ ූಗ 

XX              XX              XX 

144. ಕಟౣ ಡಗำ ಅಥ฿ ේ෦ ಅಥ฿ ಎರಡರ ෬ยನ คಡಯ เವರൕ ಮൡ౨  ವಗბ.- 
XX              XX              XX 

(6) ಹ൬ ಂಗิฆ ಮನಗರ ඩยಃ, ಸ౽ბค ේ෦ಯย , ෴โඃ ಸ౩ ัೕಯ ౩ ಡ, 
෴โඃ ๎ಸನಬದ౫  ౩ ಡ ಅಥ฿ ಸ౽ბರದ ಒഷತನದย ฆವ ಅಥ฿ ඛತ ಣದย ฆವ ಒಂൿ ಘ 
౩ ಡ คದ ේ෦ಯย , ౽ඞඝ ರ฿ಜ ඛ෦ბದ ಕಟౣ ಡವඝ౬  ຄರൡಪല, ಕಟౣ ಡ ಉಪ 
เඌಗำ ಉಪීಧಗಳඝ౬  ಉಲ ಂಫ ಕഔౣ ฆವ ಅಥ฿ ಅನඌಂತ ศಔഡನย  ಅಥ฿ ฉเඞ  ේ෦ಯย  
ಕഔౣ ฆವ ಕಟౣ ಡโ คඈ ಪ ൟಂൿ ಕಟౣ ಡಃౙ , ಌย ේ෦ಡ ಅಥ฿ ಅๅರಡඞ౬  ಒಳತಂഴ ಅಥ฿ 
ಅඌෟೕಗ ಪ ಣ ಪತ  ಅಥ฿ ಕಟౣ ಡ ඛბಣ ෨౽౨ ಯ ಪ ಣಪತ ವඝ౬  ඛೕಡං ฿ಸಃౙ  
ಬಳൟ౨ ฆವ ಕಟౣ ಡಃౙ  ಎರഴ ಪഖౣ  ಸ౷ ൡ౨  คಡಯඝ౬  เඌಸಬൿ ಮൡ౨  ಅದඝ౬  ವฤ ಡಬൿ. 
ಅಂಥ ಕಟౣ ಡಗัಂದ ವฤ ലದ ಸ౷ ൡ౨  คಡಯ วಕౙ ವඝ౬  ಒಂൿ ಪ  ೕಕ ค೧ಸౣ คನย  ಇಡತಕౙ ൿ౪ :  

ಪฏൡ, ಈ ಪ ಕರಣದ ෬ฉಡ ಅಂಥ ಕಟౣ ಡಗัಡ ಸ౷ ൡ౨  คಡಯඝ౬  เඌโൿ ಮൡ౨  ಅದඝ౬  
ವฤ ഴโൿ, ലದ ෴โඃ ಉಲ ಂಘචಯඝ౬  ಸಕ ಮತัಸฤ ෴โඃ ಹಕౙ ක౬ ಗย ಅಥ฿ 
ಅಂಥ ಕಟౣ ಡಃౙ  ಹಀౙ ౷ ಮ , ಒഷತನ ಅಥ฿ ౽ඞඛನ ౩ ನನವක౬ ಗย අರ౾ ಆഴโൽಲ . ಅಂಥ 
ಕಟౣ ಡಗำ ౽ඞඛನ ಉಲ ಂಘචಛಜ ಈ ಅඌඛಯಮದ ಅಥ฿ ෴โඃ ಇತರ ౽ඞඛನ ಉಪීಧಗಳನ౷ ಯ 
෴โඃ ಕ ಮಃౙ  ಞค෴ಗฤ ෴฿ಗล ಬದ౫ ฿ಜರತಕౙ ൿ౪ .  

XX              XX              XX 
152. ನ  เකಯൟಗำ .- (1) ಈ ಃಳಉಡ ಕಟౣ ಡಗัಡ ಮൡ౨  ේ෦ಗัಡ ಸ౷ ൡ౨  คಡಂದ 

เකൟ ඛೕಡತಕౙ ൿ౪ :- 
 (ಎ) ವბಜඛಕ ಆฃಧචಛಜ ಪ  ೕಕ฿ಜಟౣ  ಮൡ౨  ಡ ฿ಸ౨ ವ฿ಜ ಬಳൟ౨ ฆವ ಅಥ฿ ෴ವ 

ಇತರ ಉං౪ ೕಶಗัಟ ಬಳಸൽฆವ ಸ౩ ಳಗำ; 
() ෴ವ ಛತ ಗಳย  ಇฆโದ౽ౙ ಜ ലಡಯඝ౬  เඌโൽಲ ่ೕ ಆ ಛತ ಗำ; 
() ඛฃ๏ ತคಡ ಅಥ฿ ඩ ಗัಡ ಆಶ ಯ ಆഴವ ಧბಥბ ಉං౪ ೕಶ౽ౙ ಜ ಬಳൟ౨ ฆವ ಸ౩ ಳಗำ 

ಮൡ౨  ಅක൭ಲಯಗำ, ౾โಡฆ ಮൡ౨  ෩ಕคಛಜ ಠಹಗำ ಮൡ౨  ๎วಗำ, ไದ౫ คಡ ಮൡ౨  ಪൟತ 
ಮึಯคಛಜ ಆಶ ಮಗำ ಮൡ౨  ಸ౽ბರโ ಅඝ෮ೕൽඈಥ สೕಆೕಪ౽ค คೕൟಯย  ನഷಸมಞൟ౨ ฆವ 
ಅඃ คೕൟಯ ౩ ಗำ;  

(ല) 1961ರ ಕකბಟಕ ඩ ೕನ ಮൡ౨  ಐൟಕ  ರಕಗำ ಮൡ౨  ඬฃತತ౷  ಸ౩ ಳಗำ ಮൡ౨  
ಅವ๕ಷಗಳ ಅඌඛಯಮದ ಮൡ౨  1958ರ ඩ ೕನ  ರಕಗำ ಮൡ౨  ඬฃತತ౷  ಸ౩ ಳಗำ ಮൡ౨  ಅವ๕ಷಗಳ 
ಅඌඛಯಮದ (1958ರ ಄ಂದ  ಅඌඛಯಮ 24) ෬ฉಡ ರ౾౹ ತ฿ඈಥ ඩ ೕನ  ರಕಗำ ಅಥ฿ ฿ಸದ 
ಠಹಗะಜ ಅಥ฿ ಸ౽ბค ಕೞคಗะಜ ಬಳಸඃ ಇฆವ ಅโಗಳ ූಗಗำ; 

(ಇ) ಧბಥბ ಆಸ౭  ಗำ ಮൡ౨  ಔಷඋಲಯಗำ, ಆದฉ ಅโಗัಡ ಲಗ൞౨ ದ ฿ಸಠಹಗำ 
ಒಳತำ โൽಲ ; 

(ಎෆ) ౽ಲ౽ಲಃౙ  ಸ౽ბರโ ಅඌಸಬർದ ซว౷  ಆಡัತಗำ ඛವბൟ౨ ฆ๋ಥ ಆಸ౭  ಗำ 
ಮൡ౨  ಔಷඋಲಯಗำ, ಆದฉ ಅโಗัಡ ಲಗ൞౨ ದ ฿ಸಠಹಗำ ಒಳತำ โൽಲ ;  

(೧) ಆಕ౨ คಂದ ಪ ಕഔಸมದ ಪಟౣ ಯย  ಇฆವ ಸ  ๎ನ ಮൡ౨  ഴಛഴಗำ; 
(ກೖ) ಉತ ಮඣೕฏಜක ಉං౪ ೕಶಗัಛಜ ಪ  ೕಕ฿ಜಟౣ  ಸ౽ბค ේ෦ಗำ ಮൡ౨  ෴ವ 

ಸ౽ბค ේ෦ಂದ ෴โඃ ಆർಯ ಬฆโൽಲ ๅಂൿ ಸ౽ბರโ ಅඩ ಯಪഖౣ , 
ಅඌಸಬඅೕ ಅಂಥ ಎಲ  ಇತರ ಸ౽ბค ේ෦ಗำ;  

(ಐ)   (ಎ) มಭ౽ౙ ಜ ౩ ඪರದ ಅಥ฿ ನഷಸൽฆವ เർ ൮ბ ඛಲಯಗัಛಜ,  
          () ๖ౘಕ ಉං౪ ೕಶಗัಛಜ ಸ౽ბค ಅಥ฿ ಸ౩ ัೕಯ ඩ ඌ౽ರದ ๖ౘಕ ౩ ಗำ, 

() 1926ರ ౽෦ბಕ ಘಗಳ ಅඌඛಯಮದ ෬ฉಡ ඣೕಂർತ฿ದ ౽෦ბಕ 
ಘಗัಛಜ ಮൡ౨  ಅಂಥ ಘಃౙ  คದ ಕೞคಗัಛಜ, 
- ಅನನ ฿ಜ ಬಳൟ౨ ฆವ ಕಟౣ ಡ ಅಥ฿ ේ෦ಗำ; 

XX              XX              XX 
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KARNATAKA LEGISLATIVE ASSEMBLY 

FIFTEENTH LEGISLATIVE ASSEMBLY  
FIFTEENTH SESSION 

THE BRUHAT BENGALURU MAHANAGARA PALIKE (AMENDMENT) BILL, 2023 
(LA Bill No. 01 of 2023) 

 

 

A Bill further to amend the the Bruhat Bengaluru Mahanagara Palike  

Act, 2020.  

Whereas it is expedient further to amend the Bruhat Bengaluru Mahanagara 

Palike Act, 2020 (Karnataka Act 53 of 2020) for the purposes hereinafter appearing;  

Be it enacted by the Karnataka State Legislature in the seventy fourth year of 

the Republic of India as follows:- 

 1. Short title and commencement.- (1) This Act may be called the Bruhat 

Bengaluru Mahanagara Palike (Amendment) Act, 2023. 

(2) It shall come into force at once. 

 2. Amendment of section 144.- In the Bruhat Bengaluru Mahanagara 

Palike Act, 2020 (Karnataka Act 53 of 2020) (hereinafter referred to as the Principal 

Act), in section 144, in sub-section (6) the words “double the tax payable which 

shall be” shall be omitted.  

3. Amendment of section 152.- In the Principal Act, in section 152, in sub-

section (1), in clause (i), for sub-clause (b), the following shall be substituted, 

namely:-   

“(b) the educational institutions established for the purpose of education, 

recognized by the Government or Local Authority.” 
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STATEMENT OF OBJECTS AND REASONS 

  

It is considered necessary to amend the Bruhat Bengaluru Mahanagara 

Palike Act, 2020 (Karnataka Act 53 of 2020),- 

(i)   for properly maintenance of property tax register; and  

(ii) to exempt the recognized educational institutions from paying the 

property tax.  
   

Hence, the Bill. 
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FINANCIAL MEMORANDUM 

 
 

There is no extra expenditure involved in the proposed Legislative Measure. 

                             

                                              
 

 
BASAVARAJA BOMMAI 

CHIEF MINISTER 
 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 
THE  EXTRACT  FROM  THE BRUHAT BENGALURU MAHANAGARA PALIKE ACT, 

2020 (KARNATAKA ACT NO. 53 OF 2020) 
X X           XX  XX 

144. Description and class of tax on buildings or land or both.-  
X X           XX  XX 

(6) The Bruhat Bengaluru Mahanagara Palike may levy and collect the property 
tax from every building, vacant land or both including a building constructed in 
violation of the provisions of building byelaw or in an unauthorized layout or in a 
revenue land or from a building occupied without issuance of occupancy or completion 
certificate except the building constructed illegally in Government land, land belonging 
to any local body, any statutory body or an organization owned or controlled by the 
Government. The property tax collected from such building shall be double the tax 
payable which shall be maintained in a separate register:  

Provided that levy and collection of property tax under this sub-section from 
such building does not confer any right to regularise violation made, or title, ownership 
or legal status to such building. Such buildings shall always be liable for any action for 
violation of law in accordance with the provisions of this Act or any other law. 

 X X           XX  XX 
152. General exemptions.- (1) The following buildings and lands shall be 

exempted from the property tax:-  
(a) places set apart for public worship and either actually so used or used for no 

other purposes;  
(b) choultries for the occupation of which no rent is charged; 
(c) places used for the charitable purpose of sheltering the destitute or animals 

and orphanages, homes and schools for the deaf and dumb, asylum for the aged and 
fallen women and such similar institutions run purely on philanthropic lines as are 
approved by Government;  

(d) such ancient monuments protected under the Karnataka Ancient and 
Historical Monuments and Archaeological Sites and Remains Act, 1961 (Karnataka Act 
7 of 1962) and the Ancient Monuments and 69 Archeological Sites and Remains Act, 
1958 (Central Act 24 of 1958) or parts thereof as are not used as residential quarters or 
public offices;  

(e) charitable hospitals and dispensaries but not including residential quarters 
attached thereto;  

(f) such hospitals and dispensaries maintained by railway administrations as 
may from time to time be notified by Government, but not including residential 
quarters attached thereto;  

(g) burial and cremation grounds included in the list published by the chief 
Commissioner;  

(h) the Government lands set apart for free recreational purposes and all such 
other Government land as may be notified by it, from which in the opinion of the 
Government no income could be derived;  

(i) building or lands exclusively used for,-  
(a) students hostels which are not established or conducted for profit;  
(b) educational purposes by Government or Local Authority educational 

institutions;  
(c) the offices of Labour Associations registered under the Trade Union Act, 1926 

(Central Act 16 of 1926) and belonging to such Association;  
X X           XX  XX 
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